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The Id. counsel for the respondents states that the respondents have 

realised their mistake and they have already directed the Bank to pay 

family pension to the applicant. He draws my attention to a letter issued by 

the East Central Railway, Accounts Department bearing no. Sr. 

DPO/DNR'sL/No,-EfPeR1Lt.RIak/07 dated 23.10.2007 by which the 

Manager, State Ban.k of india, Main Branch., Gandhi M.ai.dan, Patna has 

been instructed to release family pension to the applicant and also to 

arrange to pay the arrear amount of pension w,e,f. the date of stoppage of 

family pension.. In view of this letter, this case has become infructuous' and 

the Id. counsel for the applicant also admits this. However, the Id. counsel 

for the applicant points out that in an exactly similar case [O.A. No. 474 of 

2006], this Tribunal had ordered 8 per cent interest on the arrear and the 

respondents were directed to pay Rs.2500!- to the applicant on account of 

cost of litigation. The Id. counsel for the applicant prays that similar 

treatment should. be  given to this applicant also since the applicant has 

faced greater harassment than the applicant in O.A. No. 474 of 2006. 

2. 	Accordingly, I direct that the respondents must pay to the applicant 8 

per cent interest on arrear along with compensation of Rs2500/- to meet the 



H 


